" going to solve this problem?
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ings in Sri Lanka, is the Government of

India going to review thiis agreement? [
do not know whether the Government of

India is reconsidering that agreement,

So far as the problem of Tamil mino-
rity is concerned, there are two types of
people in Sri Lanka. Ong is Tamils who
are citizens of Sri Lanka. There are
others who have settled down in Sri LanKa
though they afe not the citizens of Sri
Lanka. How is the Government of India
There are
stateless people who have no citizenship
cither of India or of Sri Lanka, This
problem ig also to be tackled. 1 would
like to know fram the Governmeni of
India three things. How long are they
eoing to wait for the solution of this pro-
blem? What are the concrete suggestions
thay the Government of India is going to
give to the Government of Sri Lankd?
Is the Sri Lankan Government prepared
to have a dialogue with the All.Par'y
Conference people? Is the Sri Tankan
Government desirous to take the help of
the Indian Government or dre they only
interested in prolonging the matter and
playing in the hands of foreign powers?
Are the foreign powers preparing to have
a base roundabout Sri Lanka? These are
some of the questions. At the same time,
I would also |ike to know what serious
effortg are being made to solve this tragic
problem once for all. -t

THE VICE-CHAIRMAN (SHRI SYED»
RAHMAT ALI). We shall now take up
the Sugar Undertakings Bill. Special
Mentions will be taken' up later. Reply
to Calling Attention will also be given.
later.

I. Statutory Resolution Seeking dis-
approval of The Sugar Under-
takings (taking over of Mange-
ment) Amendment, Ordinance,
1984 (No. 14 of 1984).

. 'The Sugar Undertakings itaking
over of Managemeni) Amend-
ment Bill, 1985—Conid.

4
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SHRI V. RAMANATHAN (Tamil
Nadu). Mr. Vice-Chairman, Sir, firsi of
all T welcome this Sugar Undertakings
Amengdment Bil] because it has been
brought here to help the agriculturists. 1
would like to know whether investigz}tion
is made subsequent to the taking over of
the factories. If the factories were show-
ing. loss records, then we should know
whether the factories have been running @
proper condition, We should know

* whether they are paying to the agricul-

turists properly, whether they are giving
the agriculturists the amount thay they are
entitled to. To know that, we must
investigate whether the factories are run-
ning properly. whether they are maintain-
ing the accounts and the data proper'y.
We must find out all these.

[The Vice-Chairman (Shrj Ashwani
Kumar) in the Chair)

Sir, there are so many ways of showing
the losses. First of all, they are not ex-
ploiting the sugar potentiality. They are
showing an industrial loss upto 2.6 per.
cent whereas the industrial loss will pot
exceed generally 2 per cent. In the case
of molasses also, they give 30 to 40 per
cent whereag actually it will not exceed.
20 per cent. “There is the lafe crushing
also which leads to a loss in the sagar
recovery. All these facts they are siving
to show a loss. And according to their
accounts and data, they show that they are
running on 5 loss. But actually they ar2
giving false figures, Sir, the sugarcane
price iy fixed this year at Rs. 140 for 8.5
per cent recovery. If they are able
show 3 lesser recovery or a recovery of
less than 3.9 they can give a lesser amoumt
to the canegrowers. They are manipulat-
iag the accounts. They are giving false
data as if the gugarcane is giving a recovery
of B.5. per cent or 8.6 per cent, And there
is no agency is go to the factories and
find out as to what is the actual recover ¥
The recow ry: is not measured by am
other agency except the factory authoti-
ties themselves. In the private faclories.
they are manipulating the records. There
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is mo agency and no technically-qualified
person is deputed from the Government
tor making a check ip the factory pre-
mises. No technical person is appointed
for that purposc. No daily report of the
production iy given by the factory. The
daily-production reports are given by the
private factories after a month or some-
times even nfter two months. And the
stock position is also not given daily. As
a result of this, Sir, they are in an advan-
tageous position to prepare false recoids.
They can also dispose of some of the
sugar manufactured by them ' th-ough
some illegal means, Several thousands
of bags in certain factories are disposed
of in an improper way. There is
no technica] agency to check it. Even
the Commercia] Tax people are helping
them in this. With the connivance of
the officials there, these shady things are
going on. There is no agency o find out
as to what ig the actual production of
sugar. They are producing a lot of
sugar. They are making a Jlot of black
money and they are giving false accounts,
And at the same time they are showing
a loss account. They are making very
poor payments to the growers. For ex-
ample, Sir, the Kavery Sugars was uken
over by the Government, In 1979-80, it
was showing a recovery of only 7.85 per
cent whereas in 1983-84 after the
ymanagement was taken over by the Gov-
ernment, thy is showing 9.5 recovery.
when it was under the private manage-
ment, it was giving only 7.85 recovery.
After the tuking-over, it is giving 975
recovery. Iri my humble submission, the
other factories have also beepn doing the
same thing. Though they are producing
a fot of sugar, they are giving lesser
amounts to the growers, To cheat the
Government to avoid the taxes, to make
black money they are doing all this
Agriculturist musy get hig share to which

fic is entitled, I would plead with the
Government 1o take over all the privately-
owned factories and hand over to the
agriculturist cooperative sector. Lot the
henefit go to the agriculturists so that no
factory can show any Joss. Sir, they are
purchasing sugarcane at the rate of
Rs, 140 and Rs, 160 and selling bagasse

FE IR 9T qOG ¥ 49

19851 (Taking Over of Manuge- 350

ment) Amdt. Bill, 1985

and sugar aller taking a profit of 100 per
cent. They are selling bagasse to paper
industry: thiy are selling molasses and
all other by products and minting money.
Not only ttey are minting money by
gettmg so much profit they are showing
false accourts and showing loss to the
factory. Therefore, I request the hon.
Minister to take over all the privately-
owned factories and give them to joint
cooperative sector. With this suggestion
T conclude and support the Bill.
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factories to
arrears and also to begin crushing earlier,
' @90, it has a very wholesome objects be-
hind it
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SHRI P. BABUL REDDY (Apdhta
Pradesh): Mr, Vice-Chairman, Sir, this
is a very simple Bill. The Governmeat
wants to continue their management for

one more year, that is, from six years to

seven years. The period of seven years
also would be over by Novembe; techni-

cally, but practically their term would b2

over by April because the season for
sugarcane crishing would end’ with April.
So, all that they are wanting is another
three months’ time to manage effectively.
Therefore, there is nothing to oppose eor
is there much to sopport. But laking
advantage of the fact that the hon, Minis-
ter, Rao Birendra Singh, is known for his
sympathy to the poor farmers, I want to
make reference to two or three aspects

pertaining to the sugar industry and draw

the attention of the Governmen; to the
plight of the poor farmers,

Sir, in the year 1978 when this Bill
came up belore Parliament the position
was thatt there was a record production
of sugarcane of about 65 million tomnes -
and there was a glut. The sugar factorics
iwere already in beavy arrears with respect
to sugarcane prices. They did not pay.
Nearly Rs, 53 crores was outstanding
¥from various factories. And they were
not purchasing sugarcane, delaying the,
Commencement of crushing. So, this Act
came into force in the year 1978 with the

of compelling the sugar
pay the sugarcame price

Sir, afte; thesg seven or eight years.

what has happened is really a matier of
regret, In 1778 there was a glut of sugar-
cane.
chase.
rajyats. are not prepared to sell it to the
sugar factories. They want to convert

Factories were not able to pur-
Todwy what is the position? The
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the sugarcane into jaggery. The reason
js that the so-called Agricultural Prices
Commission, has fixed such unremunera~
tive prices for sugarcane that the raiyats
are not willing to sell. T will tell you,
Sir, one of the main guidelines in the
Act, "in the Sugarcane Price Fixation Act,
is that the cost of production has to bhe
taken into account. The Governmeut of
Andhra Pradesh, for the year 1983-34,
sent a recommendationn that the cost of
production of sugarcane in Andara
Pradesh was about Rs. 200 per tonne, and
they suggested, abouy Rs. 240 would be
the rtemunerative price for the furmer
because the farmer has to grow it on his
land, not in the air. His land eosls
about Rs, 10,000 to Rs, 20,000. If that
i3 to be invested in a bank, he woulg get
one or two thousand rupees. The inputs
cosi hay gone up very much, But the
experty in the Agricultura] Prices Com-
mission (as my friend, Mr., Ramanand
Yadav just now said, it is much better
tha; the Agricultural Prices Commission
is reconstituted early) recommended the
eninimum price of Rs. 135 per cent, while
ghd cost of production was Rs. 200.
Then the Central Government sen: that
recommendation saying that fhe minimum
price was only Rs. 135, The State Gov-
ernment came 0 the rescue of the raiyals,
and they recommended to pay Rs. 60
more to the raiyats, That makes Rs. 195.
In Andhry Pradesh there are 28 factories
fourteen of them in the co-operalive
sctor and . fourteen of them in the privatet
sector. The co-operative sector factories
obeyed the recommendation made by the
State Government to pay Rs. 60 more.
The result was that each factory sustained
a loss of Rs, 60 lakhs in one year. The
Government gave Rs, 7 crores interest-free
loan to  these fourteen factories.  The
privaie factories did not pay Rs. 195

There iy obe more funny tlting which
[ should bring (o the notice of the hon.
Minister. The Government has announc-
ed another Rs, 10 beyond Rs, 60 to bo
paid to the raiyats, reducing jt from the
eiirchase tax, and thay amount was
routed through the factories who ‘had
already paid Rs. 195, The co-operative

ment) Amdt. Bill, 1985

factories were biying Rs, 195 So,
Rs. 10, was given 10 them, and they dis-
bursed them to the farmers. Buj the
private factories did not pay. They paid
only Rs. 135. Even those Rs. 10 were
denied 1o the poor raiyats because those
factories did not obey the GOvernment's
recommendation. This is iMustrative of
the pitiable plight of the farmers, Sir.
(Time bell rings)

| have not taken even three minufes.
. -

Now there is anothie; aspect to be
mentioned, Sir. The management of the
factories are making tonnes of money.
But every faclory is showing accounts
that they are Josing money. The farmers
plight is very bad. And 1 may bring 1o
your notice, in the ycar 1976 in a place
called Nandyal in Andhra Pradesh the
farmers thought that they would not get
even the cost of cofting. They set fire to
the canc whep it wag ripe for cutting

KALPNATH RAT  (Uttar
During the Tanata, rule.

~ SHRI
Pradesh):

SHRI P, BABUL REDDY. Whoeve:
ruled, If you had ruled, it would have
been worse. That is not the point,. Wi
are vn a4 point of what the price is today
Now you are saying that it .was th
Janaty 1ule. Agreed. Now what is th
plight? The farmers do not want to giv
the cane to the factories. There is soms
thing like the procuremeént order,  Ther
1s u direction under the Sogarcane Ci»
trol Order to supply 85 per c¢ent of th
cane grown by the farmers compuisord
to the factories because they are 'nc
willing “to sell. They want to convert
into jaggery and sell ff, and the Goven
ment say the crushers cannot be worke
In Guntur and Krishna District§, 1
Collectors have issued orders illegally th
in the law it is said that the grower wi
owns a crusher neetl not take a licen
Now, they are insisting that the Qrowe
should take licence. When they appli
for procuring licence they are refuse
That is the fats of fhp fafters If ¥
thwart their attempts Y5 conver; sug
cane 1o jaggery them the Governme
phouid pay these farmers remunerafi
prices. Then there is one more thing
would like to say.



961 The Sugar Undertakings [ 24 JAN. 1985 ]

On 20th August, 1978, 1he control on
Sugar with respect to price, movcoent
and distribution were removed. Sir, a!
that time the price was Rs, 335, Within
three monthg befors Noveémber, the iree
aale price of sugar came dowp to Rs, 225.
This has happened during the Janata
regime and I want Mr, Kalpanath Rai to
note it. Why I was suggesting this is,

. ¢ontrols, 5 source of corruption have to
be removed. There is no evidence of this
fact. Sir, T am very glad that our present
Prime Minister has very categoiically
stated that on policy “the Government
are going to remove controls, It is a
very good thing.

T may remind to the Hon'ble Mimsier
that in the year 1952 Sbif C. Rajagopata-
chari was the Ghief Minister of composite
Madras State, Shri Rafi Ahmad Kidwui
was the Minister at the Centre. In the
war time there were many controls which
vesulted in corruption. Why should we
not take advantage of decontrol and put
an end to this practice of corruption
which Shri Rafi Ahmad Kidwai aid?
Sir, today we are surplus in foodgrains,
For example in the year 1977 it was only
109 million tonnes.  But today it is 151
million tordnes, That is 9 miilion tounes
more than the targeted production. Shri
Rao Birendra Singh could do that in the
year -1980—38S5.

Sir, there are cerfain thingg more I
wanted to say but the beil has been rung.

I would like to point out about molasses.

If I tonne up molasses is capable of pro-
ducing 600 litres of alcohol 600 litves of
alcohol that is made’ dilutable by adding
another 600 litres of water presulty in-1200
littes of alcohol. Thig is sold to the
Government at Rs. 0.60 Further by
adding excise duty iy is sold at Rs. 6.
‘When it goes to the consumer it is sold
at Rs, 60 per litrg of alcohol,  Sir, what
is the net result? One tonne of molasses
tetches aboug Rs. 60,000, cither to the
exchequer of the Government or to 1he
excise contractors. Why  should not
molasses prices be increased7 It wil] be
surprising to many hon. Members the
molasses control price is Rs. 30 per
tonne. For that price one cannot even
get earth,  One tonue of molasses sold
at Rs. 30 yields Re. 60,000 of aicoho!

. crores from the alcohol every year.

(Taking Over of Manage-
ment) Amdt. Bill, 1985

which i ultimately consumed by the poor
people. L can also tell you in Warangal
wwn the arrack shops are releated for
Rs, 2 crores per annum, Im  Visida-
patnam town alone the arrack shops
are released for Rs, 10 crores per annum.
Se, Rs, 0.60 is paid by the Government
to the factory producing alcohol fromy
molasses. Finally, it is sold to the con-
sumer at Rs. 60. Why I am telling now
is tha; the importance of this product iv
so much that why should not a portion
of thtis amount be diverted to the poor
farmer. When the Government iy ‘lnaking
so much money from these molasses why
should nog they be diverted to the [armers
also. Andhra Pradesh is getting Rs. 316
The
poor man consumes the alcohol or arrack
or sendhi and he pays for it. These poor
people are contributing Rs, 3 crores.
What is the use of giving them rice at
Rs. 2 per kg. or Rs, 23 per saree and tke

362

. same time taking away Rs. 3 crores irom

them. What I am suggesting is that thers
is so much source if there is a will to help
the furmer. You can take money (rom
the molasses source. You can take money
from the sugar source. The price of
everything has gone up. If you Increase
the price of sugar by 50 paise, the faimer
can be paid Rs. 50 more per tonne. Why
erudge that? The price of cgment has
gone up from to Rs. 7 to Re, 70. The pri~
ce of steel has gone up from Rs. 600 to

Rs. 6,000. So, if you increase the price
of sugar by 50 paise, you can pay
Rs. 50 more per tonne to the farmer.
Similarly you can take Rs. 100 more from
molasses, on which they are making a
profit of Rs, 60,000 and divert it to the
Yoo farmer, These [larmers have no
voice and there is no body for them to
.represent. They uare like sheep in tho
villages. So nobody takes cure of theor.
If a sugar factory loses, you give Rs. #
crores of interest-[ree loan. If a S-star
hotel is to be built, you give Rs. 10 crores
at an interest rate of 8 per cent and tho

amount is not to be collected for seven
years, Sp these are all facts which 1 want
lo bring to the notice of the Minister so
that he can take note of them and do
some justice to the poor farmer, With
these words, I conclude, - - '
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workers and also increased Production of
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sugar”
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“The period of three years in not suificient
for their full recovery”
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“The Government has also invested large

sums of money on payment of arrears of
worker’s pay.”
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“With suitabl, policy and its proper
cxecution up to the field level, U.P.
and Bihar should be able to achicve
substantial results in their programmes
of sugarcane development and in turn
the developmenf of this agriculture-
based industry.”

W AW & T § ——

“It has been found by the research
stations located in this sub-tropical area
area that with adequate application of

inputs and proper care, the yields per

acre can be doubltd in this belt.
R on.

T G Agy fFea SomEED
F AT FE@r §dd g | sEy qaw H
W e FREE # ﬁq‘w % 19 69
N IEHT I Aqv § W qwA

@ AR § —

“The disparity in the yieldg between
the sub-tropical and tropical regions is
evened out 1o a certain extent by the fact
that in addmou to larper inputs the
longer maturity " period jn the tropical
regions requires as much as twice the
area wilth half of its under-lapping cane
crop. It cannot, therefore, be concluded
that the tropical belt is more suitable
than the sub-tropical one for the pro-

duction of cane.” .

W oy ¥ YT FHME T oag WY
e Faw g §F JE@e |
“State intervention and support have
Dlayed a significant role in promoling
sugar cultivation in the tropical belt.
In the first place, the sugar factories in
this belt were 'not subjected ior a
number of years initially to fixation of
cither sugar prices of minimum sugar-
cane prices in contrgst to the siiuation
in the subtropical beﬁ; and

Secondly, considerable trade advant-
age that it enjoyed when this belt was
obtaining sugar from the sulbetropical
bely has enabled the promoters to
establish new’ factories, and to expand
the capacities of the existing ones, The
States in the tropical belt did not levy
cess on  purchase of sugar by the
factories,

T T & Wy IwT W Fr)
T AW omdmia § o s ]
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W T 9 AERT GO A, A
M T GgAET R 1 @R fAF o
W At gvae w@w fag 7 WA
AT H W AT IWH AT IggA FE
AT FEAT  AEW

“While the controlled ex-factory
price of sugar fixed by the Government
in the Noith is nearly equal to the cost
price of sugar pltis margin as deter-
mined according to the wishes of the
Tarif Commission and the authorised
cane price and estimate of duration and -
recovery for the season 1963-64, I am
bringing it during the current period
the prices fixed in Maharashtra and
the South higher than the ex-factory
calculations including the return per-
missible under the Tariff Commissions
Tecomme ndations”,

sEdE  udfime & fwed faen
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AT A trsﬁarm TRl @ R,

T @A faar s |

SHRI S. W. DHABE (Mharashtra) :
Mr. Vlcc-Chauman I do not understand
the signficance of 11)1\ Bill which ssz2ks
to extend by one year the taking over of
the sugar m.dustry from 6 to 7 years. If
the idea is to 1eturn the mills to the
original owners whose  mismanagement
has resulted in their taking over,  after
huge investmenis are made, then it is to-
tally wrong and it will simply be giving
<nicouragement to mismanagement of these
mills by the private owners. Thetefore as
provided under the Industries (Develop-
ment and Regulation) Act, and as has

|
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[Shri S. W. Dhabe]

been done in the case of textile mills. Gov-
emment should make up its mind to rus
these mills, whichever have been taken
over, by establishing a Sugar Corporation
at the national level. It 15 not like a
hospital that the Government returns the
child when it is healthy.

Therefore this extension by onc  year
of the period of take-over is not desiiable
oand is against the interests of the coumtry
and development of the sugar industry.

Secondly, T want to know from the Mi-
nister that Govermment has declared the
“no industry district” policy. This policy
has been declared in some 80 districts
which exclude Maharashtra and the
South except one district from Karnataka.
In reply to a question the Commetce Mi-
nistry has stated that this policy of “no
industries district” applies not only to the
private industries bup to public sector
and cooperative sector also. I come from
Maharashtra where there are a large num-
ber of sugar factories, where there is an
intention to expand and where the sugar
industry hay changed the fuce of rural
Maharashtra. Many people are interest-
ed in Vidarbha and Marathwoda ‘o have
wmore sugar factories in the cooperative sec-
tor established in these areas. 1 would
Iike to know from thc Minister whether
the policy of “no industry district”  will
be applicable to cooperative sugar factoriss
which are inlended to be establishcd by
the cultivators in Maharashtra in future;
especially in Marathwoda and  Vidaibha
areas. Though the sugar industry has
changed the face of the country in Maha-
rashtra and other places and people have
benefited by it, specially the cultivators,
as benefits have nol percolated to the
working class. The working classes have
not been gmiven, what is called,, a just
share in the profits or fruits of the in-
dustry, The workers® plight is still piti-
able, 1t .is called a seasonal indusiry.
The workers are paid seasonal wages and
sOme retention wages are paid under the
Sugar Wage Board award. But the
shareholders of these mills are mainly cul-
tivators. When the Government + is
pleading for workers’ participation in
management, I would like to know from
the Minister whether he will extend this
peinciple 0 the cooperslive sugar facto-
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ries so that the workers who are working
in those factories can become shareholders
and co-owners of these undertakings

. along with the cultivators who are share-

holders. Up till mow workers are kept
out of the cooperative movement and
sugar factories are owned only by the

shareholders who are eumltivators. There-
fore, for better management # is very
essential that the workery also made

shareholders in those factories so that they
can also participate in their management.

One more question, which my hon.
friend has raised, is very important—and
that is about recovery. In some parts of
Maharashtra the rate of recovery is higher
than at many other®places. [ would like
the” honourable - Minister to state whether
any research cell has been set up by his
Ministry (o improve recovery in  the
sugar industry because, if the rate ‘of -
recovery is improved then there can be
& bigger amount of production. There-
fore, when we are facing the question of |
improving the sugar industry, this Bill
which only wants to extend the period by
ome year is notl a desirable piece of legis-
lation.

=

Y .would plead with the Minister to
tuke over the sugar mills completely and
nationalise them so that this problem of
taking one or two years is solved onco
for all.

ol &lo FEATTIGN iié‘\' (mTeeT
) AR AT W,
Gﬁ Tg_TIX a:rmsza

%,ugmwﬁmwwgrm?,
@R @ W@ FE fF g s



385 The Sugar Undertakings [ 24 JAN. 1985 ] (Taking Over of Manage-

oHy Afy aarr R A Ty
arer AT #1 F1T ROIET graT
ol g a8 & FF S FRam g
IME § IR FIE FUAGT AGT FrAT
21 g o1 WA sy g
W g a8 OF & § AFT W@
gy & feaT aga oA ¥
FC@H Sl 0T 951 Feq § IFET
IM g2 AF & g 1w fad
F ot dmwweEy 2 F s fagiEt w6t
FE FEUET TG WA £ s@iEy
fFarA @gd famwa #iv wvwEr o

g ) g @ fHEEr 1 oovnfadr

F IAC =TT &7 AMfgu #R At
F AEET AY A FOr &N HIfww
FGT T AT S fAu #Ew
I =FIfgw | graT 41 ag =fge
foaett ot e foer & ar e e
fad 2 ST " &1 GEHIT qO A
FL F, IAHT ATAATTANA AT o1
arfs feal &1 Tga fusr &%
T AE ¥ gL A1 FI A
fearai 7 F12 ®@ET S qrAT AQY
2 framl #1 wR 1% agfmm &

off ot 2 ar ag NS |} T faw

A AT E 1 AT FEIG I AR F) E
f& fFaml 1 gum & fau ggfasa
faadr =fgn | fFamA oo @ & Y
B Ga1 FIAT T IqF AW GEEIC
A T 1 FqF qW A 98 g3
qFT AE FT@ § 1 TR fawom
T T SEAT A AN @A gy
g I9F AW FILETIAR qFIIT FA
31 fAAMl &1 AFT Ag AT 9
ag 3@ 1 A 1§ g e oSar
wra S 5 fFmEi & @' g™
sy &, feaet ¥ guEs w919 £,
sy fF faamt & wame & arfew
g ¥ gy Fgmiw 2w fram
M GEFL TAT SAM gy fwar
F1 g &4 F fAT 0¥ *ew B
fagy & oW I g% A e
JATE F GIT WUAT HTH FC T |

Af  wiEW wmc (fEw)
qrrAY IOEHIEAA  WEIAd, ag faeT
A mfeae & ®7 W wwT, 9%
FIAT g59 F A=< qY qTANE qEEdy
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oW ST AW F wvax AW fas
XN AHEAT ¥, T TN A Py
FT AHEAT §, T At 0w wey fre
W gel I8 a1 TRy W BN frame
%mmﬁnug@a&%ﬁrﬁa@ﬁ
A A &, TG 7 UF wANT §, g
T gAR fagE w1 fgmra any
EEIE R T ) C O R
el 4 @ fror @ o @ g

‘Ensuring payment of cace prive dues
is the direct responsibility of the Siate -
Governments who have the necessary
field organjsations and powers to  em-
force such payments. However, the Cen-
tral Government has, on ifs part, taken
steps aimed at improving the liquidity
of the industry to enable it to pay the
cane price, These steps include the
liberalisation of bank credit facilitics,
maintenance of buffer  stocks against
which 100 per cent bank credit is avail-
able and judicious monthly releases of
free-sale sugar to maintain a reasonable -
level of sugar prices.”

ag F@F AT F ART 30-7-84
# IO faur war g1 @ga wewr
g | WY FAT AMEY, gA 4R
g9 g & faa-aifasi #r o sy
afaar & #C frari F1 o1 afqur agami
7g W1 dgq #S A g | ueg A
gfaa® foat ayogw @ E A Ay
TEAT @I § g UF TeAATHT fAE § |
ST SFTET afw & qred @r T
g it & f& awmnm wfn sm
@’ w ag - At ¥
fagme #1 TEmgeTm avly garR fam Y
g fa 7 fzar ) & 3%y Qe
gl =rgdr g 1 g3l Ty faet &
TET agT @A F, AN IAY AT
feardi ®1 gea @ga @ua g |
g3 faqd o9 Fr "9 @ & 7
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[# wfead Far)
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fewrt & #1 #an 9510 | A3fag aaga
W Fura d frg 9517 & Mdfam
g WV za®) 3% wivH qind
6w, T qy frar F gl
. TGO a8 FwaT g o
7 4 fafiwg fagga  &wAr wigm
Fraiat ot gfeer 3% &1 onaear %% 1 &
WY T Fgr A froad 2w
FT THAT A9 327 FT 3Q FET-5g0 fFae
TO9 1 T ag TRT HEW R
agl $TEIT GF T 2 W w@nr a@m
9 ST E ) IR F AR T
S Wi gfarm § w24,
gheamr smar S @ AE s §
QAT TSI g% a1 gHry avd & qFsl
g AR g W BAA & F
fau agl s & wifs wrow agi wwge
Ag fadd | waT ot wow S ¥ f
F7 A o1 §8 § AW & @it feEEi
F1 gfaqe wEE #< F 99T T A@AT
qE FT |
ST gEF ATy € J@ Ay A«y
F SEg0 fear waT e @gd G
fraar @ a@ @™y wWE oo SR
sFfal #1 O & ot o fgen
framt #1 31 g ¥ gy fafeq
gt S oawmr ¢ osud faww §
ITT W ITT  ARFAT | HOF Il ST
FA 0 gEgE FT w@r g s ool
14 fA@ & sam@r as@r @ Sy
WE g gz fem s & w@elr
7Rk ¥ gEaT AETr fF o o
foa fomr frr & wawg  feaml &1
frar-frar gg faar @ av ag feam
7§ AR grw aw fwdr oar ad fear
TR | 98 O e 97 qIEA |
77 ¥ ¥ oy fEeA @ |qigar
ff o9 R seEw & Tfew dwew
?, argEe a4 §, wmifes T g,
T B giwfagi gk awE ws 8
T GSH N gl aww ¥ T WS 3
grEiT ¥ F™M A FT U@l §
FHALET TR W AW AGT FT T
g T faodr gufaar & & wod
frdgm #@r s f& 3w %1 @ufz
F Qe 9v & T & fau 3T g F
IR ¥ uwm FEgaad  qrEfefes wraw
T Y AifT sy TEE gy owrs oo
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€t dAifqat € mawer wWr g atEs
HFCL THURAT F AR AL AT
g1 FUST wAI A1 gEfa T ge
g 9 9 a9 W E a8 e
fag, =y far ok ¥ & fau
qTEF E 1 W FEEl XA W9E
qEOT ¥ S mOET & AE §
Jgd § swElw Ay amy fwg g
ﬂ‘ Frgar fo @ faom damdT TR
3 W, afeqs GFET B T, T
feg @3eT 3% =, 91 & quey
g9 gl ST & g, Wihefafadr
Y g% HIC W AN AAAT HT IHET
ars e A Gnmwsrm S ECAY
# gimfaal &1, 9fsas fweT ¥ 3@
W"T TS ®T & TG BT FT
W‘{”ra'a—crrﬁmqw%mﬁﬁ

g fF o faae &7 0 osa H

Fgar g f& swbEw & g
qTE A F MU ouT awr @ &
a w57 weEfedl § sav-an wam
Izt fyay #g Twfar 0w am i
qQUFAT T g1 A0 WX I9F I8
719 AT o w7 oA 1w ges
F g H WOFT 97FFE FIATE

THE VICE-CHAIRMAN (SHRI SAN-
TOSH KUMAR SAHU): Now the M'nis-
ter will reply.

THE MINSTER OF FOOD AND CI-
VIL SUPPLIES (RAO BIRENDRA
SINGH): Mr. Vice-Chairman, Sir, this
is a very simpls measure asking for ex-
tension of the period of take-over of the
management of already taken over mills
which are eight in number, by only one
year. I am grateful to the House that all
sections have supported the Bill. Nobody
“who had participated in the debate has
opposed the measure and asked for giving
back the mills to the owners immediately.
The question before the House is whether
the Government should extend the period
with the approval of this House for the
one year more to try and see how the mills
should be returned to the owners. hat
effect it will have on the question of re-
covery of amounts spent by our Govern-
ment. That comes to about Rs. 36
crores, More than Rs. 26 crores is the
loan given to the mills for payment of
dues, for meeting the wage bills, and just
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over Rs. 10 crores is the interest that has
accrued. I must frankly admit that
Government is in a dilemma over this
matter. The question is whether the

mills should be returned to the owners and ~

if so, under what conditions. How is the
money that the Government has spent is
to be recovered? If the mills are return-
ed, how can it be ensured that they will
run and they will not be allowed to go
sick again? The Act was passed to pro-
tect the farmers in certain areas and to
protect the workers. Amd it was the
previous Government in 1978 that made a
mess of the whole sugar policy of the
couniry. Without ensuring that  there
would be sufficient stock in hand bcfore
sugar was decontrolled, they took the
decision to decontrol sugar in Augusy 1978
and soon after that, all the stocks with the
Government, which were quite big from
the time of Mrs. Gandhi's previous Gov-
ernment, disappeared. Sugar disappeared
in the market. They had to resort to

control again amd that same policy which

the previous Government of the Congress
had been running successfully, was again
implemented. Some hom. Members have
raised the question of decontrol of sugar.
Others have objacted to it. They have
advocated that the control should con-
tinne. Now we have = been successfully
following this policy of partial control,
Sixty-five per cent of sugar is takem over
by the Government at a fixed price to
help the consumers and to check  the
prices in the free market. Thirty-five per
cent is left for the manufacturers of
sugar, for the mills, so that they can make
up for the losses, if any, by sale of the
sugar im the free market. But we tried
to check and regulate the price in the free
market also by 2 mechanism of monthly
releases of the sugar quota for the free
market. This is the policy.

Some hon. Members have coufined
themselves to the Bill and have given very
good suggestions. [ have taken note of
what they have said. They have pointed
out corruption in the taken-over mills.
They have drawn my attention to the los-
ses that they are incurring. I admit that
all these eight mills we have not been
able to nurse back to health becausc ‘we
have not been able t0 modernise them.
The question before us always was that

\
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in due course of time they shall have
to be returned to the owners and it is the
responsibility of the owiers to modernise
" them. We have provided a Sugar Deve-
ropment Fund for the purpose. They
can obtain loans from Government in-
stitutions to modeinise the mills, if’ they
like. I am not quite happy with  the
management of these mills. I have no
hesitation in saying so. Complaints  had
been received evem earlier when I was
in charge of the Department from 1980
to 1982 or 1983. We had started some
enquiries also. Some cases have been
entrusted to the Central Vigilance Com-
mission also. Shri Virendra Verma men-
tioned the case of Uhaksar Sugar Mills,
some other mills, Raja ka Sahaspur or
some other factory also. 1 remember that
there were complaints about these mills
and enquiries were ordered. I will find
out the result of those enquiries. 1t is a fact
that we have not yet been able to find good
persons to be appointed as custodians, We
had been asking the State Governments to
give us on loan some good officers to look
after these mills. Every custodian that has
been appointed in any of these mills has
been on the recommendation of the Statc
Government because we want to invoive
the State Goverpment also. It is their res-
ponsibility to look after the welfare of the
farmers and the workers in the muls. If
there are any suggestions from the hono-
urable Members of the State Governments
and they want to suggest some names of
good people, experiemced people, who
can run thess mills efficiently, T shall be
very happy to take advantage of their
suggestions and recommendations. As it
is, now, all that T can do is to take acticm
against inefficient or corrupt peoplz if
complaints are brought to my notice.
Whatever has earliecr come to the Govern-
ment’s notice shall be pursued and 1 hope
we shall be able to take effective action.
(t is a fact that all these mills during this
period of six years. though two or three of
them showed profits, small profits, once or
twice during this period, are all running into
huge losses. But the object of the Bill,
the Act, which wos in view has, to my
mind, been achieved. All the arrears for
sugarcane have been cleared. There is
nothing outstanding, All the wages to
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workers have been paid in these mills.
Questions have Dbeen raised about heavy
arrears iin many other sugar mills. 1
understand (hat the percentage of arrears
has come down substantislly during the
last few years. For this season I nave no
figures, but the season is on and we shail
ensurc that the mills pay the price of the
sugarcane to the farmers in time. One
specillic question asked by muany honoury
able Members—Shri Ramanandji, Shri
Virendra Verma, Shri Dhabe, Shri Shantiji
and several other honourable Memecbrs—
was whether intercst has been panl, 1
again have to admit that the Government,
whether at the Centre or in the Statcs, 18
primarily concerned with the clearance of
arrears; the price has first to be paid, the
workers have to be paid and the guestion
of paying interest for the overdue period
of fourteen days is a secondary thing. 1
am not able to say that anything has been
paid towards interest for the previous
period during which came prices wcre not
paid to the farmers. But even the payment
of all the arrears for the past five to
six years is a big relief to the farmers and
to the workers. e '

Some general questions of policy have
been raised. This Government does mot
favour controls unless necessary in  the
interests of the consumer. But for dccom-
trol, as I said earlier, it is necessary that
huge buffer stocks are first built up
and then we decontrol sugar so that after
that there is no going back on the policy
end there is a free market and the prices
ate contolled at a reasonable level. 1t
might take time. T realise that there is
need for a long-term sugar policy in this
country. Fluctuations in productinn are
very wide and that needs to be looked into,
T hope we shall be able to do something
about jit. Sometimes the farmers grow
s0 mirch of sugarcane that there is a glut.
There was a glut earlier in 1977-78 on
top of that the previous Government .de-
controlled sugar. Again durig 1981-82
and 1982-83 there was glut of sugar. We
did not know what to do with it because
keeping stocks also cost money to the
Government. We took a decision (o have
buffer-stock and we tried to export sugar.
but intemmational prices were very low and
cost of production in India, compared to
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other countries, is  very high. These
are some of the matiers which need
to be looked into by the Governmen: at
various levels. I hope that in futme we
shall be able to evolve a policy for sugat
so that we not only stabilise our produc-
tion, but also we become self-reliant in
tne matter of sugar and we do not have
to import it. At the same time we will
nsure that farmer gets remunerative price
and the industry is alsg maintained in
eo0d health. The inteiests of  industyy
angd those of farmers cannot be separatcd
altogether. The farmers have to depend
upon the industry. It crushes their cane
nd pav them good prices and in nhin=

The trouble arises when mgills are not
ible to start in time and they do  not
crush the cane and the farmers do not
<now what to do with the sngarcanc, We
1ave to look after from both sides. We
1ave been teying to help the industry throu-
th this Act, We have been giving them
arge amounts of money as loans. Within
he next one year we shall try and sec
10w we can ensure that the money advan-
:d by the Government is recovered
nd the owners, before laking  over
heir mills, undertake to modernise the
ndustry and maintains it in good health
o that the mills do not go sick again.

\ll these are in our minds.

Some friends talked about sugar licens-

ng policy. We have already taken a
lecision that cooperatives will be given
reference. Mr. Dhabe said that Vidhar-
ha and Marathwada regions are mot get-
ing sufficient number of licences. But
ince 1983 most licences have gone to
1ese regions—35 in Vidarbha and 5  in
farathwada. With regard to not giving
ences for districts which have industries,
2 have been confining them only 1o no-
wdustry and backward districts and  this
olicy will be in force till the end of Sep-
:mber this year. Thereaftesr we <hall
tke a mew policy decision. Then we can
2e whether areas where enough sugar-
ane is grown can also get some sugor
iwctories.

There is not much else which needs to
e mentioned bzcause I am aware of the
onstraints of time and 1 know other mea-
ires have also to be placed before the
louse today.

~
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1 am really unhappy about the delay in
audit as pointed out by some hon’ble
Members. T shall see that audit takes
place at the earliest,

SHRI VIRENDRA VERMA: Bu

- by
the C and AG.

RAO BIRENDRA SINGH: These audi-
tors also have been appointed on the re-
commendation of the C&AG. The C&AG
would not be prepared to take up this
audit work on themseclves. It is because
most of these are co-operatives or private
mills and they only probably look after
the pub]it_: sector undertakings where th:
Ggvernment money is directly iavols.d.
But all these auditore ars appointed on
the recommendation of the CAG. But
there is no reason why there should be
so  much delay. Some audit reports have
not been completed evem for the  year

*1980-81 or 1981-82 and that is where it

can be suspected that the Custedians in
charge of those mills are not so efficient,
and probably, we shall have to take some
action if things do not improve.

B

Now, there is a demand for nationalisa-
tion. Some honourable Members have
said that this temporary take-over  of
management will not serve any purpose.
I agree with that. But then we have our .
own difficulties. We cannot look after -
these mills in distant corners of the
country from Delhi. Some fricnds have
even objected. to the Monitoring Cell in
the Ministry. Unless we have sufficient

staft here, we cannot look after these mills
and even if we have all the staff that we
need in Delhi, you know, whether it is a ~
field or a factory, unless there is proper
management on the spot, it is not possible

to look after the industry or agriculture,
and the Government employees sifting in
Delhi cannot be expected to exercise full
control and supervision over the mills in
far off places spread all over the coun-
try—five mills in UP in different places,
one in Rajasthan, one in Tamil Nadu and
one in Maharashtra. Therefore, it s
not possible for the Centra Govern-
ment to think of nationalising these units.
I hope the honourable Members them=
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selves’ know that our experience with the
public sector undertakings is not very hup-
py either. So, Sir, burdening ourselves
with all these sick units and more and
more sick units as are mentioned, by the
honourable Members—so many in  Bihar,
so many in U.P., may be many more
in Maharashtra and M.P, and othcr pla-
ces, many more sick units which descrve
to be takem over—is not possible. But
we look to the States to fulfil thzir res-
ponsibilities also. They can take over
the mills even temporarily or they can
even nationalise them. Some Stales have
already taken over some mills like in Bihar
and U.P. a2nd we try and help  them.
In fact, we want to encourage the Stafes.
We have even been asking the Staies con-
cerned to take over these mills from the
Centre so that we do not have to

return  them fo the owners. But there
is no response from the States. They
also don't want to do this. Now, for the

Central Govennment to indefinitely  con-
tinue with these mills is a very big pro-
blem which, T hope, the honourable Men-
bers will appreciate. But then ifor the
time being, we ore only asking jsst for
one more year so that we can think as to
what is to be done and then, if possible,
we might return some good mills, we
might bind the owners within a time-
frame to give an umdertaking to modernise
these mills with financial assistance from
the Central Government and other finan-
cial institutions, and we hope that some-
thing will come out of our efforts. But,
for the time being, if this Bill is not pas-
sed by this House, all these mills will au-
tomatically return to the owners and the
Government will not be responsible to
laok after the interests of the farmers or
of the workers who might get unemployed
and there might be many more problems
for the farmers and the employees in
those areas.

With these words Sir, I request the
House to approve of this Bill. Thank
you, Sir

st afrast ame: ¥ o -
FW AEAT g ) Fe &g fe
T F e w WE A
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N AT 30 TS, 1984 F g
1180 & wiss far ¥, 98 FOw
Fg1 fF 81-82 X @ & a9f &
ufT 6 FUT & @M9T ¥ 82~83
¥ ag 13 FUT § Y, 83-84 H
110 FUg 3T W #HT 30 A,
1984 Fr 1090 IS & | TG
qTE WFET ) OATF siwsl AWK
T Aravit ¥ &9 gEeEm g ag &
FUAAT FATRAT E |

RAO BIRENDRA SINGH: These must
be the figures for the entire country. We
are only talking of take-over of 8 nulls
here. ) have said that all arrears have
beaq cliured and there is nothing outstand-
irg

THE  VICE-CHAIRMAN  (3HRI
SANTOSH KUMAR SAHU): Now, L
would put the Resolution to vote. The
question is:

“That this House disapproves of the
Sugar Undertakings (Taking Over of
Management) Amendment Ordimance,
1984 (No, 14 of 1984) promulgated Gy
the President on the 20th November,
1984 .

The motion was negatived
L4

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU: The question
is:

“That the Bill further to amend tho
Sugar Umdertakings (Taking Over of
Management) Act, 1978, be taken inio
consideration.”

The motion was adopted .

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU). Now we
shall take up clause-by-clause considera-
tion of the Bill.

Caluse 2. There is one amemdment, The
hon, Member is not there. Not moved.
The question is: :

“That clause 2 stand part of the Bill.”
The motion wds adopted

Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

o 1 -
~ -
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RAO BIRENDRA SINGH: Sir, I

move:
“That the Bill be passed.”

The question was put and the motion
was adopted,

THE VICE-CHAIRMAN  (SHRI
SANTOSH KUMAR SAHU): I have
to inform Members that the Special

Mentions permitted today will be tuken
up tomorrow. Now there will be reply
to the Culling Attention by the Minister.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

The Situation in Sri Lanka with speéial .

Reference to recguat intrusion into

Indian territorial waters and attack on

Indian Fishermen by Sri Lanka Naval
Vessels—contd.

SHRI KHURSHID ALAM KHAN:
Mr. Vice Coairman, Sir, at the outset, 1
would like to share the deep concern
expresseq by the hon. Members, and I
know that this problem has very wide
ramifications and  repercussiong in this
counfry. Naturally, because wes have
very closg relations with the Tamils of
Sri Lanka and whatever happens there
affects this country particularly.

(The Vice Chairman (Shri Syed Rahmat
Ali) in the Chair.)

I would, however, like to mention that
we have taken up thig malter very
seriously, and i; has been taKen up
at the U.N. level. T has ‘alsg been taken
up in the Special Commission on (e
Prevention of Discrimingtion and Protec-
tion to the Minorities as well ag the
Human Rights Commission, and we will
continue to follow up this matier with
the same vigour and seriousness, in order
to ensure a political solution of the
problem of Tamils in Sri Lanka and also
to ensure that over 40,000 refugees who
are now in this country as refugees go
back with honour, dignity and safety o
their country.

Sir, it is a very delicate question.
Therefore, 1 would like 15 say that while
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discussing this question we have not to
be very emotional. No doubt, I can
understand the emotions of the people.
But certainly such questions cannot be
resolved by emotion, anger or by military
actions. These matterg have ty be nece-
ssarily decided by political solutions and
we are pursuing this matter accordingly.

A lot of anxiety has been expressed
about the safety and protection of our
fisnermen. I would like to assure the
hon. Members that our Coast Guard have
been asked to intensify their patrolling
and our Navy has also been alerted. All
possible steps have already been taken.
Further steps will be taken, if necessary, to

ensure the safety of life and property of
our fishermen.

SHRI S. W. DHABE: How many have
been killed?

SHRI KHURSHID ALAM KHAN:
Thre. fishermen have been killed for
which we have lodged not only a strong
protest to the Sri Lankan Government,
but have also asked them o pay compen-
sition for the lives lost. Sir, it is a fact
that violence breeds violence. Therefore,
the solution can only be a political one
through  negotiations. That was the
reason tha; this country ang our Prime
Minister offereq our goog officeg to Sri
Lankan Government which were accepted
by them. As a result of these goad
offices, the All  Party Conference was
convened. Unfortunately, the All-Party
Conference failed to arrive at any decision
and it was abruptly disbanded in Decem-
ber, 1984, which we feel is very .disap-
pointing. That was the forum where a
political solution could have taken arrived
at for this very ticklish problem.

’

Sir, we have not encouraged any King
of terrorism and at no time even the Sti
Lankan Government has been able {c
pinpoing the responsibility for any terro-
rism which has been encouraged or which,
has emanated from this country. In fact,
we discourage violence and mnot enly dis-
courage it, but we also want to see that
violation is not used in any part of the

.
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